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mentary Affains wﬂl/ take note of
this.

SHRI SATYA PRAKASH MALA-
VIYA (Uttag Pradesh): But what is
the reaction of the Government?

THE DEPUTY CHAIRMAN: Gov-
ernment will come.
have said.
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Refusal t{o record Chief Milttister’s in-
debpendence day message by Doordar-
shan Kendra, Hyderabad

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh)., Madam Deupty
Chairman, T “thank’ you for giving me

That is what I

Doordarshan
the permission to raise an important.
matter. I would like to bring to the

notice of this august House the arbi-
trary and high-handeq action...

SHRI VITHALBHAI M. PATEL
(Gujarat): High-handeqd action!

SHRI PARVATHANENI UPENDRA:

...of the Doordarshan Kendra,
Hyderabad in refusipg....Please 1
heard every one patiently, Pleage lis-
ten to me. The Minister is here. He
will reply. Don’t disturb me.

The Doordarshan Kendra, Hydera-
bad, refused to record the Indepen-
dence Day eve message of the Chief
Minister to the people of the State
unless he deleted..... ‘ .

SHRI KAPIL VERMA (Uttay Pra-
desh): You are trying to incite the
army.

SHRI PARVATHANENI UPENDRA.
Madam, should I continue or should
I stop? Why don’t you control them?
We listened to them all patiently.

SHRI VITHALBHAI - M. PATEL:
You are doing it all the time.

SHRI PARVATHANENI UPENDRA.
We did not disturb them...Every thing
is politics. What is politics?

The Doordarshan Kendra refused
to record the message unless the Chief
Minister agreed to delete certain por-
tions of his speech........ Please let
me complete, I am not yielding.
Madam, I would like fo ....

SHRY JAGESH DESAI (Maharash-
tra): I want to know whether he

wanted the telecast ag the  Chief
Minister or...
SHRI PARVATHANENI TUPEN-

DRA: T said as Chief Minister. If you
are confused ipn your mind, I cannot
help it. Madam, I would like fo
refer to two, three portions which
have been ohiected to. The House
can decide: whether they ave - really

- oBjectionable or not: Inone portion——
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—I am giving an English translation
of the Chief Minister’y Telugu speech
" —it-gays:

“The teeming millions had parti-
cipated in the freedom struggle be-

cause of the promise given by their
leaders that Swarajya would give
‘them Surajya. What has freedom
given to the poor? Food? No. Shel-
ter? No. Clothes? No. The people
are starving fdr these three basic
necessities, and half the population
remains below the poverty. line,
Were the sacrifices of the leaders
meant for this? Were their echoed
voices of ‘Freedom is our birthright'
and...”
.. (Interruptions) . ..

THAKUR JAGATPAL  SINGH
(Madhya Pradesh): How can the
Chief Minister broadcast againgt the
nation?... (Interruptions) ...

THE DEPUTY CHAIRMAN: Please
allow him to read out what he wants
to read...(Interruptions)...Let him
read out, please.

THE MINISTER OF STATE IN
THE MINISTRY OF TEXTILES
(KUMARI SAROJ KHAPARDE):
He cannot go on the TV like this.

THE DEPUTY CHAIRMAN: ILet
him read out what he wants to. How
can you object to somebody reading
out?... (Interruptions) ...

SHRI ANAND SHARMA (Hima-
chzl Pradesh): You please allow
_ these meople also to reply.

THE DEPUTyY CHAIRMAN: Okay,
I will permit you to reply.

SHRI VITHALBHAI M. PATEL:
How can you allow him to read? No,
he cannot read out.

THE DEPUTY CHAIRMAN: The .

Minister of I and B is Here. Hi will
answer, You please wait,

1 Message by Doordarshan 34
Doordarshan

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINIS-

TER _OF INFORMATION AND
BROADCASTING (SHRI H. K. L.
BHAGAT): Madam Deputy Chair-
man.... : . d

L L]
B ST

SHRI PARVATHANENI TUPEN-
DRA: Let me complete, Bhagatji.

-SHRI H. K. L. BHAGAT: Madam,
I would tell him, what he should read
ig a specific portion, one paragraph.
I.et him do that. Ha¥%annot read the
whole speech here. Let him tell what
the objection is...(Interruptions)...

SHRI PARVATHANENI UPEN-
DRA: Why these interruptions? ILet
me complete. The House wants it.
After I complete, you can reply.

THE DEPUTY CHAIRMAN: Letme
hear Bhagatji. One minute. Just let
me hear what he want to say.

SHRI PARVATHANENI TUPEN-
DRA: Let me complete. How can he
reply without hearing me? This is
not fair. Let me complete what I
want to say and then let him reply.
In the case of the Home Minister you
said thag and you allowed him.

THE DEPUTY CHAIRMAN: He is
not replying, please. Just a minute.
Please sit down. .. (Inferruptions)...

SHRI RAOOF VALIULLAH (Guja-
rat): No, he cannot read...({In-
terruptions) . ..

SHRI SURESH KALMADI (Maha-
rashtra): No, he cannot read out the
whole speech, Madam...(Interrup-
tions) ... '

THE DEPUTy CHAIRMAN: I don't
really know whethey he ig reading
out the whole speech or not. I want
to know what Bhagatji wen! to say.

SHRI PARVATHANENI UPEN-
DRA: I am referring to the objected
portions only.
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SH..RI H. K. L. BHAGAT: He is
reading out the whole speech,

SHRI PARVATHANENI UPEN-
DRA: Don't interrupt me. He is in~
terrupting me, Madam.

SHRI H. K. L. BHAGAT: Madam

Deputy Chairman. .. (Interrup-~
tions) ...

THE DEPUTY CHAIRMAN: He is

not giving a reply. He wantg to say
something. -

SHRI = PARVATHANENI UPEN-
DRA: He has the right to reply, but
first let me complete my submission.
Why ig he impatient? Let him hear
me. .. (Interruptions) ...

SHRI H. K. L. BHAGAT: Madam,
hear me, please.
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SHRI PARVATHANENI UPEN-
DRA: That is what I am doing,

SHRI H. K. L. BHAGAT: Madam,
I want to say, (1) I am willing to
imake a statement, if you direct me;
in the House in the afternoon on this
matter. oA

SHRI PARVATHANENI UPﬂN'-
DRA: That you can do later, but let
me complete my submission first.

SHRI H. K. L, BHAGAT: Secondly,
he eannot read the whole speech
here. It is wrong if he says that the
Chiep Minister was not allowed, The
telecast was permitted... (Interrup-
tions) ...

THE DEPUTY CHAIRMAN: Lef

onepersonqpakntaﬂmsowl
can hear,
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SHRI M. S. GURUPADASWAMY
(Karnataka): 1 request Mr. BRBhagat
not to indulge in fillibuster Mr.

Upendra is only reading tha portions
objected to. :

SHRI H. K. L. BHAGAT: No
flibuster. He can't read the whole

speech here.

SHRI PARVATHANENI UPEN-
DRA: No, not the whole speech. I am
referring only to the objected por-
tions--four objected portions... (In-
terruptions) ...I continue. Madam,
I am reading only the objected por-
{ions. Kindly listen.

«“Were their sacrifices meant for
this? Were their echoed voices of
‘Freedom ig our birthright’ and the
tilting song of Vande Mataram,
meant for this? And the answer is
no, no, no.”

He also says:

“Thig situation prevails because
all the fruits of development and
progress in the past years had been
grabbed by politicians, middlemen,
brokerg and the like, while the
common Mman remains...” (Inter-
ryptions)

The Prime Minister himself referred
to “power-brokers.” There is nothing
new in that.

“o.. while the common man T€-
mains with torn clothes and half a
square meal.”

Another portion:

“Fven after 4% years of freedom,
the country hag to depend upon
foreign suppliery for its military
hardware.®

SHRI SURESH KALMADI: Door-
darshan has rightly objected to it.
You cannot say that, (Interruptions)
The statement of the Chief Minister

® Wot recorded N
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cannot be broadeast by Doordarshan,
You cannot do that. (Interruptions)

SHRI RACOF VALIULLAH: That
should be expunged.

SHRI PARVATHANENI UPEN-

DRA: Thig portion pinches them the
most, T know that, Then,

“There Wwas a time when the ’

entire science and technology was
made available by India to the out-
side world. But today we have be-
come dependent on them. We have
to depend on other countries for all
our requirements.”’
(Interruptions)

I am concluding, Madam, The Iast
portion I am reading. -

. OrgR smadra fag : 7 oF Ff
feFma Sgar g. ..
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Just a minute. One persons at a time.

THE MINISTER OF STATE OF
THE MINISTRY OF WATER RE-
SOURCES AND THE MINISTER OF
STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (SHRI
M. M. JACOB): Hig speech against

the army cannot g0 on  recotd,
Madam.
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THE DEPUTY CHAIRMAN: Just
a minute. Let me give the ruling.
He is reading a portion which his
Chief Minister wanted to say. I feel,
as g citizen of this country that we
should not say anything which will
demoralise our army and our jawans.
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We have great respect ang honour

for them. Therefore, that will not
8o on record.

SHRI SURESH KALMADI: Madam,
you expunge it.

SHRI RAOOF VALIULLAH:. Ma-

dam, thig thing should not go on re-
cord.

THE DEPUTY CHAIRMAN: Yes, I
think you should know that once T
give my ruling, it means it is ex-
punged. Of course, we cannot say
anything, we cannot demoralise our
jawrns who have laid down their
lives for our country.

SHRI PARVATHANENI TUPEN-
DRA: Madam, demoralisation comes
from the corrupt Practiceg of this Go-
vernment, not from the Chief Minis-
ter’s speech (Interruptions)
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1.00 .M.

SHRI FARVATHANENI UPEN-
DRA: Madam, I am concluding. (In-
terruptions) The last portion object-
ed to is:

“Only when this situation ig ro-
versed and freedom made meaning-
ful to. the poor and the down-
troden, leaders like Bal Ga.ngadhazl:
‘Tilak, Feroz Shah Mehta, Netajt
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Subhash Chandra Bose, ‘Ranade,
Gokhale, Chitaranjan Das, Lajpa-
trai, Mahatma Gandhi and Jawa-
harlal Nehru, who scrificed for
freedom, would have gome peace
in their graves. It was for this
change that the Telugu Desam Go-
vernment is striving day in and day
out.”

They wanted to delete the mention
of Telugu Desam Government also.
This ig not the first instance. The
Chief Minister of Tamil Nadu has
boycotted Doordarshan. The Chief
Minister of West Bengal has also boy-
cotted Doordarshan because he made
an appeal to the people to subscribe
to the National Savings Certificates to
help in the Bzkrreshwar Thermal
Fower Plan and Doordarshan refused
fo telecast that appeal of the Chief
Minister. They refused even to tele-
cast an advertisement of the State
Government on Doordarshan, I would
like to ask: is India the Jagirdari of
Rajiv Gandhi and is Dodrdarshap the
_private Droperty of this Government
which can use and misuse thig me-
dium as it likes? This point has to
be answered. There is a limit to the
misuse of this media also. It is ngt
their Jagirdari., We will not tolcrate
this kind of an insult to the elected
Chief Ministers. It ig an insult to
the people who elected the Chief
Ministers. It is not only an
jnsult 1o the Chief Minister,
but is also an insult to the
people who elected the Government
and gave it a mandate. We cannot
tolerate this type of a situation. (In-
terruptions) Madam, I want to con-
clude Ly saying thaj the Minister for
Information and Broadcasting instead
of pulling up the Doordarshan Direc-
tor, justified his action anll he is
saying that he will not allow the
Chief Minister to misuse Doordar-
shan. Thig showg the arrogance of
thHe Information .and Broadcasting
Minister. He should have pulled up
the Doordarshan Director and sorted

Doordarshan

out the matter. Instead he justified

it without knowing fyll facts, I take

strong exception to this. (Interrup-
iions) ’

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra): Mr. Rama
Rao is staging 3 drama in this country
and is dancing with the film-star,
Miee‘nakshi. Sheshadri in the form of
Vishwamitra. His remarkg mentioned

-in the Special Mention should be ex-

nunged, He is making Andhra Pradesh
his Jagir. He is playing drama there.
He ig charging our Government. It is
the most unfair and undemocratic re-
mark against Rajiv Gandhi. (Inter-
ruptions) . -

L
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SHRI M., S. GURUPADASWAMY:
It is not the first time that we ate...
{Interruptions)

SHRI DIPEN GHOSH (West Ben-
gal): What happened?

SHRI M. S. GURUPADASWAMY:
Madam Deputy Chairman, these are..

SHRI VITHALRAO MADHAVRAO
JADHAV: Madam, I am on a point
of order. My, Upendra has made a
special mention. If we start a debate
on each and every aspect, ag we are
debating now, then, we will be wast-
ing the time of the House. I would
like to have your ruling on this
matter. .. (Interruptions) ...

SHRI M, S. GURUPADASWAMY:
Madam Deputy Chairman,... (Inter-
ruptions) . . .Please listen to me. Why
don't you keep quiet for some time
at least? Madam, radio and television
are the property of the nation. They
do not belong to any particular party.
They belong to the entire country and
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the entire people. .. (Interruptions) ...
I think, Mr. Bhagat is more com-
“petent than you are...(Interrup-
‘tions) ... Mr. H. K. L. Bhagat 15
more competent than you.. He wi]l
reply to me. Please be patient. Radig
and television are very important in-
struments in the hands of the Go-
vernment now. Just now, Mr. Upen-
dra has 'raised the issue of Rama
Rao’s speech, a portion of hig speech
which was cbjected to by All India
Radio and Doordarshan at Hydera-
bad. This is not the first time, Ma-
dam, we have come acrosg stifling of
the sreeches of the Opposition lea-
ders, Opposition Chief Ministers. It
was done in the past. Mr. Bhagat is

aware of those instances when such °

objections were taken by the radio
and television at the local level. Mh-
dam, the Opposition and the peobdle
of thig country are subjected, day in
and day out, to hear Rajiv Gandhi ih
the beginning and in the end...(In-
terruptions) ...

SHRI H. XK. L. BHAGAT:
Madam, I just want to know whether
a debate has been started... (Inter-
ruptions) .. .Radio and {elevision are
doing their duty to the country, If
they want to denhigrate the A'rmy and
demoralise them, it cannot be allow-
ed... (Interruptions) ... The Op-
position Chief Ministers are getting
justice. They are being covered..
(Interruptions) ...You yourself made
these observations. Are you allowing
this debate? -

SHRI M. S. GURUPADASWAMY:
The Prime Minister is attacking the
Opposition and the Opposition leaders
on the radio ang television. I hope
Radio and Doordarshan are not Yyour
personal property, Mr, Bhagat.

SHRI H. K. L.. BHAGAT: We are
doing our job for the mnation. ¥ou
are denigrating and weakening the
Armed Forces. You are doing a g!is-
service to the nation.

]

Doordarshan

SHRI M. S. GURUPADASWAMY:
It_is not the property of the = Prime
Minister also, let me tell you that.

SHRI H. K. L. BHAGAT: Don't
you feel ashamed of the paragraphs?
I never expected this from Mr. Guru
padaswamy. From Upendra I can un-
derstand.

SHRI M. 8. GURUPADASWAMY:
The Prime Minister is attacking the
Opposition leaderg day in and day out
and using all "abuses.

SHRI VITHALRAO MADHAVRAO
JADHAV: The people of India will
decide who is their leader. They will
teach you a lesson at appropriate
fime as they have done in the past.
You don’t worry. In the coming elec-
tions, we will see. You are mow on
Panipat. You are now on Kurukshe-
tra. You are on the verge of defeat.
Don’t worry.

SHRI M. S. GURUPADASWAMY:
Let me tell vou...(Interruptions)...

THE DEPUTY CHAIRMAN: Just
a minute. Please sit down.

SHRI M. S. GURUPADASWAMY:
What wrong 1 have committed here?

THE DEPUTY CHAIRMAN: You
have not done anything right or
wrong. I am nhot saying that.

SHRI M. S. GURUPADASWAMY:
What wrong I have committed?

THE DEPUTY CHAIRMAN: I am
saying something else Which you do
not know. The Chairman only al-
lowed Mr, Parvathaneni Upendra to
speak on it. (Interruptions)...No,
no. There is no point. Your Member
is a witnesg to it. He did not give
permission to everybody. Mr. B.
Satyanarayan Reddy, you are a Wit-
ness to it. Just a minute. You with-~
drew your name and said, let Mr. Up-
endra speak. Correct? That is over
now.

SHRI M. S. GURUPADASWAMY:
Madam, T will just finish.. (Interrup-
tiom)".
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SHRI DIPEN GHOSH: Madam, pre-
viously on three occasions, there was
a special mention on Babri Masjid-
Ram Janambhoomi, a special mentiqg
on ‘Sati’. Today, there is a special
mention on Bodo, One from each side
vas allowed to speak...(Interrup-
tions) ...

THE DEPUTY CHAIRMAN: I am
BOTTY, you cannot equate the killing
of 200 people... (Interruptions)...

SHRI DIPEN GHOSH: Even on
Babri Masjid issue... (Interruption)...

SHRI M. S. GURUPADASWAMY:
Is misuse of radio and television not
an important issue? (Interruptions) ...

THE DEPUTY CHAIRMAN: Let
the Chair decide. Please sit down. He
is asking me and not you. Please take
your seat. .

SHRI DIPEN GHOSH: If you con-
sider that Mr, N, T. Rama Rao having
vttered certain words or ‘having...
(Interruptions) ...has sought to de-
moralise the army. .. (Interrup-
tions) ...

SHRI M. S. GURUPADASWAMY:
The Memberg opposite take objection
when T mention the name of Rajiv
Gandhi. Can they insuly Mr. N, T,
‘Rama Rao, the Chief Minister of a
State? It is not correct, It is not
proper,

g WAt fag  wsia i g
TFolo THTA FIFAT T THAT .,
(zmauiw)

SHRI M. S. GURUPADASWAMY:
I only say that radio and television
are the instruments of the nation,
They are not the property of any

party or the property of the Govern-
ment (Interruptions)...

SHRI SURESH KALMADI. Don’t
give irresponsible statement there,

SHRI M. S. GURUPADASWAMY:
Don’t equate the Prime Minister with
the nation, The Prime Minister is
not the nation, He is only 5 represen.
-tative of the nation, We are all re-
presentatives, ... (Interruptions)...

Doordarshan

Madam, we have demanded a discus-
sion on radio and television. (Inter-
rTuption) .. .and it was conceded. We
have given a notice. It is in my name,
We are prepared for a full discussion
on this, Let there be a thorough dis-
cussion. (Interruptions)...I only say
that the attitude of the Government in
respact of radio and television... (In-
terruptions)...The speech of Mr.
N. T. Rama Rao...(Interruption)...
The attitude of the Government is
highly objectionable, one-sided and
partisan, It ig 5 democratic country.
Tt is not a dictatorship, You cannot
impose your will on us. 1t is a de-
mocratic State. We are a free coun-
try and radip and television belong to
the entire nation and not to you.
Therefore, I say, what you have been
doing in respect of radio and television
is simply objectionable and partisan
and you have misused radio and tele-
vision for partisan purposes. It should
stop.

THE DEPUTY CHAIRMAN: No.
The Chairman did not allow every-
body. (Interruptions). I won’t allow
everybody,

SHRI DIPEN GHOSH: Madam,
there is a confusion,

THE DFPUTY CHAIRMAN: We
have Censtitution Amaendments, Three
Bills are there to pass, There ig no
chance. (Interruptions).

SHRI DIPEN GHOSH: I want to
make a clarification. There has been
a breach of the Constitution. There
was one special mention paper sub-
mitted by Mr. Upendra.

SHRT PARVATHANENI UPEN-
DRA: No.

SHR1 DIPEN GHOSH: No, Sorry.
There was one special mention paper
submitted by Mr. Satyanarayan Reddy
alone, And then there was a joint
special mention paper signed by the
leaders of all parliamentary parties
and groups. (Interruptions). - Ma-
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dam, ‘just hsten for g second, Bear
with me for a second. As I could un-
derstand from Mr, Bhagat’s state-
ment. and our statement, the issue i3
very important. The issue is very
important tg the extent that in a part
of the speech of a Chief Minister,
there has heen an attempt to demo-
ralise the army, as I could~ under-
‘stand from Mr, Bhagat’s statement.
So it was sought to be censored or
cut, Otherwise, he was not allowed
to gspeak. But it is a very. secrious
matter. 1t is.the right of this House,
the Council of States. This is the

Counci] of States as you had argued -

in connection with certain other spe-
cial mentions. If there is really an
attemmpt to demoralise the army, then
where else can it be raised except in
the Council of States? Madam, from
that point of view, we also wanted to
raise this issue. We wanted to take
part in this discussion or make a
mention, Earlier also you hag al-
lowed. You had allowed on such
important cases,, important issues,

that there should he a mention, And

the Minijster is himself. present here.
He can reply. The Minister need
not intervene at every sentence, Like
a spring, he should not spring up and
intervene. . He will have the right
to reply, He has already given a
reply through the ielevision, through
the radig anq through newspapers
today,

THE DEPUTY CHAIRMAN: What
ig- it that you want to say? You are
making a speech.

SHRI DIPEN GHOSH: I have
sought your permission. Yoy have
allowed me to speak,

THE DEPUTY CHAIRMAN: 1 did
-not give you permission to speak on
the subject. '

SHRI DIPEN GHOSH: I have sub- -
mitted in writing to make 5 special . -

mention, Alnterruptions) Madam,
it is a very important issue, Madam,
T will rather agree with you that
there should not be any attempt to

-special mention

—discussion ®ot concld.

demoralise the jawans of our coun.
try who are defending the freedom
of our country. But at the same
time, I have a right to debate, as a
ciitzen, whether a remark .really in-
tends to demoralisg the army or not.
(Interruptions)

THE DEPUTY CHAIRMAN. Please
take your seat. Mr , Ramachandran,
you are a new Member. You do not
know, Please take your seat, First
learn how to behave in the House,

-

SHRI DIPEN GHOSH: Madam,
therefore, ., . .

THE DEPUTY CHAIRMAN: Mr.
Dipen Ghosh, 'T have heard you.
Please sit down. I will give my
ruling. You please sit down, '

SHRT DIPEN GHOSH: Madam, let
me complete,

SHRI PARVATHANENI UPEN-
DRA: Let him complete, .

THE DEPUTY CHAIRMAN: I can
read your mind, You have said long
enough. I have followed what you
mean,

SHRI DIPEN GHOSH: I want to
know whether you are going to allow
meg also to make a mention, _

-

THE DEFUTY CHAIRMAN: Please
take your seat. I want to say one
thing, Thers is no provision in a
form to sign like
that. So it was technically wrong.
That was a wrong special mention
which you had given. . (Interrup-
tions) . Just a minute. Please have
patience, 7 have been listening to
you for two and a half hours. " That
is why, when Mr, Reddy gave hig
special mention, the Chairman al-
lowed him only, not everybody, But
the matter is serious, Some people
from the Congress might also like to
speak. 1 do not know. I will allow

. them too.
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. hﬁul [
SHRI DIPEN GHOSH: Let them
speak. I do not mind. (Interrup-

tions) .

SHRI N. K. P. SALVE (Mahara-
shtra): Madam, give mé half a
minute, I am  entitled to half a
- minute, You have allowed them.
Allow me half a. minute, Madam,
you have allowed them. Please allow
me half 3 minute, Madam, as one
whp has headed. the Information and
Broadcasting Ministry, 1 want to

make one thing absolutely - clear. -

There are. certain norms laid
down a$ to wha! should be spoken
on the television and the radio.
I want to put it to them: 1f politici-
ang are going to wash their dirty
linen on the television...

SHRI ~PARVATHANENI UPEN-
DRA:; What is the Prime Minister
doing everyday on the TV? '

SHR] N. XK. P,
the garb o giving an Independence
Day message, politicians are not allo-
wed to do  that, This is not the
medium for that. This is electronic
media. - How would they like if we
were to give an Independence Day
statement that there are certain very
opportunistic and unscrupulous and
unprincipled leaders who have emer-
ged in the country who are mislead-

ing the State and how would they -

like if that happened to be about
N. T. Rama Rao?..."

SHRI V. GOPALSAMY  (Tami)
Nadu): It is a monopoly of the Pr1m=
Minister,

SHRI N.K.P. SALVE; This kind
of a statement is total subversion of

our Constitution, our national inte-’

rests ang Doordarshan would lose all
its. ..

SALVE...Under

—discussion not concld.
SHRI DIPEN GHOSH: What are
the norms? Let us first know that
norms, :

SHRI N. K. P, SALVE: If you do
not know the norms, here are the
norms, Nobody will be allowed un-
der the, garb of making a political
speech to make a malicious statement
which is subversion of the Constitu.
tion, which is subversion of the na-
tional interests, and, therefore, Mr.
Bhagat is  absolutely right if his
Ministry and the Doordarshan have
just thrown this kind of a statement
into the waste paper basket. (Inter-
ruptions)

The DEPUTY CHAIRMAN: Now, I
have already identified Mrs. Jayanthi
Natarajan to speak. Mrs. Jayanthi
Natarajan, )

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): Madam,...

st wiwe fag aden (nqua ):
JT qIET NH LI Y 1.
(vggum)

Swawafe - gaor fog QT
argE T wsT § 7 :

ot wwt fag awt: fwis 14
16 T 18 @F fa &
fan €399 g g 71 d e faar
AT mr A wre faez o' freda
F g § T wUAT F g EwEl
THT gUa W@ Igh 99 7y
T At §1 9 gRl ¥ ¥ ooy
T & 1Y g gSH eI ¥y
TR W g AT ANT HH RET
MT YT TAT FIST TIF reed &7
ag <AFEIX F1E FF TE & A o
JIWET & 1Y TH FOF F syadr
agf aamtg’rg I8 sga &g &Y
A, . (sTEem)

THE DEPUTY CHAIRMAN: . He
is not challenging the Chair,
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ot wwT Tag wew: f»a L
¥ d@3 A Saa H ., (EREm) |
T WHd W HWT ot ez
s ¥ § FfFw gwry e dww
¥ 6-6 ALY AT WaAK A fawd
zu .(wwﬁ)

Juawafy © wa w9 &5 SR,
F A ¥ E 1. . (WwEW) corg

A,

fae Wraw, & oy o A E!

wf viwe fag wgar:

Ay 3T
fa=z. . . (vaxam) ‘

Iqgwrale . woEr cqrAE MG
RITT & MT | AT §3 w5y )
I will give you my version, I think
two dayg agg you were not in the
House.

qmgeR F g ¥ AT a0
fipar ay £ fafreze wge e Ad
‘T, W oww & qaw wr R
fafrezt qer st T 1 WG &
AT QYU § g " T @ Fafeee
aRr Aag T &, 73 WY A1 §
FI AT 77§ § 1 wIg A dar
fasdd ... (vwaw)

SHRI SHANKER SINH VAGHELA:

I am the sufferer on account of this. .

“THE DEPUTY CHAIRMAN: I am

not allowing the Minister to say a
word on this issue. :

SHRIMATI JAYANTHI NATARA.
JAN; Madam, 1 just want to ask the-

Minister of Information and Broad-
casting about two parts of what Mr,
Upendra mentioned just now. I want

to ask whether that part is cortect

‘where he says “obsolete....” — I do
-not want to repeat what he said in
his ‘statement— “...that was calcu-
lated to completely demoralise the
_ armed forces”, which was made

without any basis because there was

a senior Member, Mr, Jaswant Singh,

"Constitution of India

who is a colleague in this House, who

said that these are good guns.....

(Interruptions) The other . part

about which T want a clarification

from the honourable Minister of In-

formation and Broadcasting is in an

Independence Day message when a

Chef Minigter allegedly makes an
address to the nation ag Chief Minis-

ter, whether he is allowed to say

‘Jai Telugu Desam’. Does that Chief -
Minister have in mind g separate Te-

lugu State? Does he want a ‘Jai Te-

lugu Desam’? What does he mecan by

it? TIs this kind of a thing allowed?

SHRI PARVATHANENI UPEND.
RA. This ig not the first time. Even in
the Chief Ministers’ Conference he
said it and your Prime Minister was
present,

SHRI SURESH KALMADI: How
can he say “Jai Telugu Desam"? ...
(Interruptions) ... How can he say
that? ...(Interruptions)... The Mi-
nister has done the right thing and
he must be congratulated ...{(Inter.

ruptions) ... The Minister must be
congratulated f-or that ...(Interrup-
tions) ..

SHRI PARVATHANENI UPEND-
RA: For the last several years he has
been saying that in official conferen-
ces and in other formal meetings.
There was no objection raised then..
(Interruptions)...

SHRI VITHALRAO MADHAVRAO
JADHAV: Thig is nothlng but sepa-
ratism ... (Interruptions)..

.THE MINISTER OF HOME AF-

FAIRS (SHR]I BUTA SINGH) Ma-
dam Deputy Chairman, under the
« .« (Interrup-
tions) ... Madam Deputy Chairman,
under the Constitution of India, the
name of the province is Andhra Pra-
desh. Therefore, it is Andhra Pra-
desh and if it is Telugu Desam, it
is a political party and it is not the
State . (Intermptzons)
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SHRIMATI JAYANTH] NATARA.

JAN: Madam, I have not yet finished
...(Interruptions)...

PROF, C. LAKSHMANNA (Andhra
Pradesh): This has been done seve-
ra] times and then they dig not raise

any objection, Madarh ...(Interrup-
tions) ... '
SHRIMATI JAYANTHI NATA-

RAJAN. Madam;
nished and I have got two sentences
more ... (Interruptioms)...

SHRI MURASOL] MARAN (Tamil
Nadu):
two names, that is, India, that is,
Bharat. So, Telugu Desam alsg has
got twp names, Andhry Pradesh  and
Telugu Desam ... (Interruptions)...
JAYANTHI

SHRIMAT] NATA-

RAJAN: Madam, I have not yet fini-

shed, I want to ask my clarifications.
2L (Interruptions) . ..

BFT waatw fag o nEsr &7

Tigz WIE HET § 5 owar SgT ¥

e HYIH WET TIAT T
wg ef g Wi & HIH
A AE awH 8
(vmmgra) . .

qr 9
w g
WET ...

SHRIMATI JAYANTHI NATA-
RAJAN. Madam, I want to seek a
clarification. .. (Interruptions)... Ma-
dam, Mr. Upendra was saying that
AIR and Doordarshan are not the
personal property of anyone. I want
to remind them of one thing and 1
want to take them back to the year
1977 Shri Shrikant Verma made a

speech in Parliamen{, wherein he had -

salq that sixty-two lakh words had
beén useq to defame Mrs, Gandhi...
(Interruptions) ... and everybody
knows how the Shah Commission
mafter was telecast on the TV. What
have they got to say about the ™V
and AIR of that time? ...(Inferrup-
tion) ... Madam, T have not yet fini-
shed, I have only two sentences more

I have not yet fi- .

Madam, India also has got’

'l

... (Interruptions) ... When the Jana-
ta Government brough}{ forward a
Bill that was supposed tg give auto-.
nomy to AIR and Doordarshan, they
did not get it passed and they drop-
ped it. Even Advaniji could not rep-
ly when Mr. Shrikent Verma made
that speech in .Parliament. He could
not say anything ...(Interruptions)..
In fact, he is on recard to say that
there was no iove... (Interruptions)
They are talking about the misuse of
Government official media, In Tamil
Nadu, the. DMK  Government has
issued an order wherein it is said
that “The Hundred Days of the DMK
Rule”...(Interryptions) . . . Why are
vou frightened. .. (Interruptions) . . .
Why are you so much frightened?...
(Interruptions) ... Madam,, in Tamil
Nadu, they have an allergy if a wo-
man speaks either in Parliament or
in the Legislature... (Interruptiona)
.. .Madam, the DMK issued a Gov- -
ernment order saying that “The Hun-
dred Days of the DMK Rule” has to
be shown 'in every cinema  theafre;
otherwise they cannot screen films.

. Is not this misuse of official media?..
(Interruptions) ... Then, what about
the official organ, “The  Tamil. Ara-
su”? On every page the Chief Min-
“ister’s picture is glossily printed and
nothing else is published there. ...
(Interruptions)... What about the
magazine  “Telugu Samacharam”
wherein nothing else appears and in

. which case the Andhra Pradesh Gov-
vernment js using reams and reams
of paper yards and yards of paper, to
boost the image of the Chief Minis-
ter only which is then thrown away
as Wastevaper? ... (Interruptions)...

"SHRI PARVATHANENI TUPEND.
RA. How many hundreds of crores
are spent to boost the image of Rajiv
Gandhi?. .. (Interruptions) ...

SHRIMATT JAYANTHI NATARA-

'JAN; "Madam, these are the . people

who talk here of autonomy and
about the misuse of the official media.
1 want to know what the norms are
for {elecasting anything. Can you al-
Jlow an Independence Day Message
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to be used to demoralise the armed
forces, our jawans?...( nterruptions)

..Can you allow an Independence
_Day speech to demoralise the armpd
forces? ... (Interruptionsg)..

SHRI PARVATHANENI

»

- UPEND-

RA: We can expose your corruption
and your pay-offs and your klckbacks

. (Inter ruptmns)

SHRIMATI JAYANTHI NATARA-
JAN; Can you allow an
ence Day message to be misused by

using ‘'words that glorify one political-

party? .:. (Interruptions) ..

SHRI M. M, JACOB: Madam 1 have
a submission to make. (Interruptions)
In the List of Business we have listed
Constitutional (Amendment) Bills,
Sixty-third, Sixty-fourth and Sixfy-
fifth. .. (Interrupticris) My submission
i3 this. Instead of puiting the Sixty-
thirq first and then Sixty-fourth and
Sixty-fifth, . please - s‘art with the
Sixty-fourth and Sixty-fifth affer
lunch. That ijs -my only submission.

*THE, DEPUTY CHAIRMAN: That
we will take up only after lunch. Now,
we have had enough discussion on
this. So I adjourn the House for lunch
fof one hour,

The House then adjour_-ned
for lunch at thirty-one min-
utes past one of the clock,

The House reassembled aftey lunch
at thirty-one minutes past two of the
clock, The Deputy Chairman in the
Ghau'

CONSTITUTION V(SIXTY-FOURTH
AMENDMENT) BILL, 1989 .
. & ) .

'C‘ONSTITUTION (SIXTY-FIFTH

AMENDMENT) BILL, 1989

THE DEPUTY CHAIRMAN: Now
we take up the Constitution (Sixty-
.. Fourfth Amendment) Bill 1989, and
‘the Constitution, (Sixty ﬁfth Amend-
ment) Bill, 1989.

-THE PRIME MINISTER (SHRI
RAJIV GANDHI): - Madam Deputy
Chairman, with your kind. permission,
. I rise to move:

That the B111 further to amend the
Constitution of ndia—the Constitu-

Independ--

gy A& A A

tion  (Sixty-fourth 'Axﬁéndﬁeﬂ)
Bill, 1989—as passed by the Lok
Sabha, be taken into consideration,

1 further move;

That the Bill further to amend
the. Constitution of India—the Con-
stitution (Sixty-fifth Amendment)
Bill, 1989—as passed by the Lok
Sabha, be taken info consideration.

My colleagues, Shri Bhajan Lal, the
Minister of Agriculture, and Smt.
Mohsina Kidwai, the Minister of Urban
Development, who are Ministerg in
charge of the subject matter in the
Bills will explain the provisions of the
Rills, I will reply to the debate,

THE DEPUTY. CHAIRMAN Mr,
Bha;lan Lal

SHRI PARVATHANENI UPEN-
DRA (Andlira Pradesh): When is the
TV debate?

'THE DEPUTY CHAIRMAN: You
talk -of the Rajya Sabha debate first.

gfe At (s Wam W)

ggawraly wdwar, gwid W &
TWT TSR qrEHN
gEigd’ U faw w7 fear g
7g fa@ % sﬂi‘.?ﬂ“‘i E Qferztfm

ﬁi‘t’l’ g

47 sTadT ¥ fa TTWFW
mEwgr widt &7 ¥ g a7 91 fw
T AEE § 9odd, e REA ¥
U qAT grm o it ¥ oqaw
F1d wratﬁ #r gr nfEa T AT

ARG Fr A6T ofEqy SAET

S X T oEgey gy ATRIR R AV
Fifw F M afegy &Y F gRrEy
TS FT TAGAT FT | GET SarEl
ara |7 =y 4 f8 I awmEat
wY g0 axfutm fegr . M AT 39
FIT A1 F) QAT FTAGAT FATAT
ST ) YT FT O TREATHT FT HHIAF
faar sy s wigs o annfss
DAl &Y ara IAE 7y ;g o



